IN THE CENTRAL PDNINISTRATM TRIBUNAL \g

NEW BOMBAY BENCH
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1 [ .A . 02“/86 '

1553/85

Shri A.G. Bedhani
Shri G.S. walia

S,
unmy of India and
Rly. Recruitment Board
Shri pP.M.A. Nair

2. T.A. Ne.287/86
(W.p. 1530/86)

Shri Sarfaraz Baig
shri G.S. walia

Vs.
Unien ¢f India and
Rly. Recruitment Beard

Shri P.M.A. Nair

3. 0.A, Ne .208/86

Shri Jehangeer Khan & Others

- shri D.V. Gangal

Vs.
Unien of India and
Central Railway

Shri P.M.A. Nair

+ 4. 0.A. No.56/87

Smt. Jayashree A.. Chitra
Shri G.S. walia

i S o

Unio‘r’: of India and
Central Railway
sShri P.M.A. Nair

Date of deciaionJ/-'f-’ 2—’ "'ﬂ .

.+ «Applicant
+-.Counsel for the Applicant

«+ sRespendent
--«Counsel fer the Respendent

oo .App._licaﬂt
s+«Counsel fer the Applicant

«.eRespendent
. Lounsel for the Respendent

s+ sApplicants
«+.Counsel for the Applicants

«..Respondent
secCoUnsel fer the Respendent
.o .Applicant

+-.Counsel for the Applicant

-..Respendent
«+.Counsel for the Respendent
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Kumari Beena Vasudevan

Shri G.D. Samant

Vs.
Unien of India and
Rly. Recruitment Beard

shri P,M.A. Nair

6.0.A, 177/87
Kunari Lata Nathan

shri s.Natarajan

VS, | |
Unien ef India and
Rly. Recruitment Board
Shl’i P.M.A. Nail‘ .

7. 0.A. No.273/87

- Kumari Leela Kannah

Shri GoDo Sinant ¢

Unionvic'f India and
Rly. Recruitment Beard

Shri P.M.A. Nair

8. Q.A. No.424/87

Kunari Aruna Chguras ia
shri D.J. Gangal
Vs. »

Unien ef India and

Rly. Recruitment Bcard
Shl‘i PDM.A. Nair

9. 0.A. No.516/87
shri shaikh S. Ahmed
shri G.D. Samant

Unie LA India and

Rly. Recruitment Beard

Shri P.MsA. Nair

«s sApplicant ' 3

~ +«.Counsel fer the Applicant

.+ Respondent

...Applicant - .
«.Counsel fer the Applicant

«-.Bespondent

«.«Counsel fer the Respendent
5
oo «Applicant

+..Counsel feor the Applicant

-« «Respendent
.. Counsel for the Respendent

———

««+Applicant
«««Counsel for the Applicant.
J

«. Respendent

«+Counsel for the Respendent
, .

+. sApplicant ;
++Lounsel for the Applicant

«+Respondent

«s Counsel fer the Respendent

e i s

3003000



10. OOA. m__L-‘517 87

shri v,B. Chaudhary
shri G.D. Samant
Unionvif India and
Rly. Recruitment Board
shri p.M.A. Nair

1i. Q.A. Ne.573/87
shri S.M.A. Samed
Shri G.D. Samant

Unien'sf India and |
Rly. Recruitment Board

Shri P.M.A. Nair

Miss Mercy K.V. & Anether

shri G.D. Samant

VS .
Unien of India and
Central Railway

Shri P.M.A. Nair

13. Q.A. Ne.70.7/87

. shri V.K. Khare & Others

shri D.V. Gangal .

Vs.
Unien of India and
Central Railway

Shri P.M.A. Nair

*
14, O.A. _tj@.7l8(87
shri Y,N. Pandey -
shri D.v. Gangal

Vs.

Unien 1f Ingia and
Central Railway

Shrl P.M.A. Nair

Y

..Applicant - '

...Counsel fer the Applicant

.« sRespendent
+..Counsel fer the Respendent

.. «Applicant ,
«..Counsel for the Applicant

«<sRespendent :
...Counsel for the Respendent

«. Applicants A
+.«Counsel fer the Applicants

+. sRespendent

«. «Counsel fer the Respendent

s vApplicants
...Counsel fer the Applicants

++Respendent
««Lounsel for the Respendent

.. .Applicant
"«..Counsel fer the Applicant

« . RESPO ndent

.. «Counsel fer the Respendent
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15. 131/87

Shri M,S. Qureshi

shri D,V. Gangal

3
Unionvof India gnd
Central Railway

Shri P.M.A. Nair

- 16. 0.4, Ne .8Cl/87

Shri Anand Kishorilal g& Oors.
Shri DLV, Gangal

- Unionvgf India and

Central Railway
Shri pP.M.A, Nair

° 170 Q.Aa M.lﬂtae

shri M.S. Zha
shri D.V. Gangal
| Vs.
sitnlngi,

Shri PoMaAo Nail‘

18. 0.A. Ne.701/88
Shri M.J. Rawadka

shri G.D. Samant

: Vs.

RT;I.. %e.ci'ulirgnié; 't:a %de ard
Shri P.M.A. Nair

ls, O.A; No.276/89

Shri Zaheer Hussain & Ors.
Shri D,v. Gangal

VSQ' .
Unien ef India and .
Rly. Recruitment Board

Shri P.M.A. Nair

~e+sCounsel fer the Respendent

.. .Applicant
«+«Counsel fer the Applicant

« - +Respendent

e«oCounsel for the Respendent

ssesApplicants
««.Ceunsel fer the Applicants

. ..Respendent

s+ Counsel for the Resgonder@

«s.Applicant
++.Counsel fer the Applicant

. ++~<Respendent

!
|
i
s« Applicant y

«s Counsel for the Appl'icént/

«. Respondent
++«Counsel fer the Respendént

eseApplicants
. ««Counsel for the Applicants

+. Respende nt

++.Counsel for the Respendent
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20. 0.A. Ne.451/89

Ms. Neelam J.Jaysinghani

shri G.K. Masand

Vs, -
Rfyi.nﬂggr&i\g ntanBear

shri P.M.A. Nair

2l. 0,A. 56/90

‘Smt. M.M. Malpekar

shri G.D. Samant

Vs. :
HT)’(" nRe cru gmeng S card

shri r.M.A. Nair

22. 0.A, 230/90

Kumari Anuradha Saxe na
Shri D.V, Gangal

Vs:.
82 %{?‘aif R%?.?lilvgymd

Shri P.M.A. Nair

CORAM

e .Applicant

.. Counsel fer

.« JRespendent

.. .Counsel fer

.- .Applicant

»esCounsel for

.+ -Respendent

+s.Applicant

o..Counsel fer

.« JRespendent

. ..gounsel for

O

the Applicant

the Respendent

the Applicant

the Re spondent

the Applicant

the Respendent -

HON'BLE M. M,Y. BRIQLKAR, ADMINISTRATI/E MEMBER

HON'BLE MR. J.P. SHARMA, JUDICIAL MENBER

l. whether Reperters ef lecal papers may be allewed

te see the Judgement?

2. Te be referred te the Reperter eor net?
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| Railways/Central Railway under their General Manager (-

-6 -

/" DATE OF ‘DECIS ION ((4/1’(7 |

GEMEN

' . ’\
DELIVERED BY MR. J.P. Sd N*| MEMBER

The applicant(s)/petitioner(s) in this
application under section 19 of the Administrative
Tribunals Act, 1985 assaily their non-appointment by the
respondent No.l Union of India on the basis of exémiﬁation
conductéd by Railway Recruitment Board, Respondent No.2

for bqing appointed to various posts'in the Western

Respondent No.3. The relief claimed by the applicants
almost in all the cases is the same that the applicant(s)/
pétitioner(s),be'ordgrad to be appointed by the Respondents
to fﬁe post of ASM or any of the other posts for which
he/she has given option in thelrrggpllcatlon forms
submitted to Respondent No2, i.e/Ticket Collector (1C)
Clerks etc. - |

2. - vThe brief facts of the case are that the
Respondent No.2 published an advertlsement in local
Newspaper at Bombay and Railway Gazette (i.e. September, 1980)
under Employment Notice No.2/80-8L and thereby invited
applications for category No.25, whiéh incluaed the -

following category bf posts for Central and Western Railways:

a) Probationary Assistant Station Master,
b) Guard, |

¢) Commercial Clerks,

d) Telegraph Signallers,

e) Ticket Collectors, o

f) Train Clerks, and . »
g) Office Clerks.

&
~

-

The applicants appeared in the written test on or about
21st June, 1981 and answered almost all the questions quite

well and the caxl letter has been annexed to the application

" (marked as Ex.'2 or'B'), After the applicant(s) was/were

declared successful they were called for an interview

'(call letter Ex B or 3or L) for which they wppeared on 16.2.198:

Some of the applicants as the case may be were called also .

T
L
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_the said order has been enclosed (Ex. O

to appear before a psychological test board for the
categofy of A.S.M. 4s The said test was held only

for A.S.M., Signallers and Guards and not for other posts.

It is also stated that only those candidates who obtained

relatively higher’marks are called for x psychological .

test., The respondgntx No.2 have displayed a notice -

" dt. 25.10.1983 on their notice board intimating that the

candidztes should not make ingquiries with rega:d‘ib the
results as there were some administrative reasons for which
the full results were not being decléred and the copy of

v ). It was

learnt later on that some investigations with regard to
selection conducted by the Railway Recruitment Board was
in progress and on completion of the same the appointment
order may be issued, but that was not done though the
applicant(s)/Petitioner(s) were'in no way involved in
malpractices, if any. It has been further stated by

the applicant(s)/petitioner(s} that a psychological test
for the categories of ASM, éuards etc. is only taken for
those who have passed both tin written, as well és
intefview and those who fail in the spsychological test
are to be accommodated in other categories (Railway
Board's letter No.E{NG)III-76/RCI-16 dt. 10.11,1976,

and No.E(NG)III 79 Rsc/sé dt. 23.,11,1979)., When the
applicant(s)]Pefitioner(s) did not get any appointmént‘
they moved the High Court/Tribunal for the reliefs quoted
above. | |

3. Since in all these above named 22 cases same
and similar facts have been alleged and the respondents

are almost the same excepting R-3 wherein some

o veeBou.
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cases it is Western Railway and others it is Central Bailway
so the cases are disposed of together by a common Judgment.,
4, The respondents No.2 filed a reply purported
to be reply on behalf of the respondents, The first
'.preliminary objection has’ been taken regardlng the gross
delay and laches in filing the application and it is stated .
that. the application is barred under section 21 of the ;@
- Central Administrative Tribunals Act, 1985. The next point
taken by the respondents was that the RRB advertised certain
posts by Employment Notice No.2/80-81 for certain categories
of Class,III staff i.e. A.S.M., Guards etc. on the Western
Railway and Central‘Railway;‘ The applications were submitted 1
and the Rallwey Service Comm1551on issued the call letters
of eligible candidates and the written examination was held
on 25th June, 1981 at different centres falling within the
jurisdiction on Western/Central Riilways. After the
completion of the written examination the candidates who
have secured substantially high marks were called for the
interview before the 8clection Board for which reguler
intimation cafds were elso‘sent to the candidates, However,
when this process of selection was going on, complaints were
received for mass scale corruptlon practlces resorted to
by the interested parties to secure selection against those
posts. In this connection there was adverse criticzsm
both in the Press as well as from prominent men from public
life, It was generally said that the appointments against
those posts were being sold through regular touts on payment
of k.5,000/~ 10,000 per Candidate, It was alleged that

these touts who work in collusion ﬁith the railway staff

.0.90 . e
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had been resorting to large scale malpractices including
manipulation of marks in answer sheets/interview tests

so as to inflate the aggregate marks to enable such
candidates to come high up in the merit list for selection
against the;e posts. In the face of such criticism, the
drpr Directorate Vigilance, Railwa} Board took ﬁp the

‘inquiries into these complaints and it was decided to

scrutinise the basic documents relating to the
examinadions i.e. answer sheets, tabulation sheets,
summary sheets; attendance sheets etc., of all such
cases wherein the staff was suspected to have indulged

in corrupt practices, During this process, the Vigilance

Department took up scrutiny of 13,500 cases of candidates

with referéncg to their answer sheets, attendance sheets
etc., Out of 13,500 cases scrutinised by the team of
vigilance Officers of the Railwéy Board as many as 6,075
cases were spotted out whére there wés suspicion that

some corrupt means had been employed in order to secure
his/her selection., Some test cases were subjected

to detailed investigation which revealed that the stéff of
the RSC including the then Chairman and the then Member
Seqretary had been actively conniviag uﬁth the candidates
through some 6f their.égents on consideration of acceptance
of illegal gratification from the candidates with
intention to secure appointments for such candidafes
against these posts. As the preliminary investigation
carried out by the Vigilance Directorate confirm ed the
suépicion that some outside agencies had also been
involved in this racket, it was decided by the Railway
Board that further investigations into the complaints of
the corrupt practices may be handed over to the CBI unit

Bombay mmkxtxBem for investigation and taking action

.0010.‘.
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against the persons, responsible, railway employees and
outsiders under the law. |

5. In Mey, 1983, the CBI unit Bombay registered
a case vide RC 28/83 under section 120-B 161, 162 IPC read
- with 420,466, 467, 458, 471 IPRC and r/w 5(1)(d) of'Pre-
venticn of Corruption Act, 1974 and 201 IPC imposed

Shri A.K.Hamayya, the then Chairman, Shri D.S.Narkhede,

the therMember Secretary and other members and staff of
RSC, Bomaay. ARl .the relevant documents concerning e
this category No.25 Examination and the preliminary
gxaRimAXxam investigation report of the Vigilance
Directorate were also handed over to the CBI., The
Inveétigationghave»alréady'been completed and results have
been released where malaf ide/ dgx malpractice is not
invelved. The Ministry of Transport(Department of Rail
ways) have now decided to finalise the results of the
candidates where mala fide/malpracticesare involved. Howe-
ver, pending the'finalisation of the results/competitive
examination written and viva voce tests RSC, Bombay .
recommended the names of scme of_the_aandidates to the
Central Railway and Western Railway for the post off the
Office Clerks and ASM., It is also stated that the name

of the applicant/(s)/Petitioner(s) was/were not recommended
in the provisional list that was seng to the Railways.
Their contentions that they were de¢lared successful |

in the interview tests and therefore called for psychological

test 1is not correct.

ooclloo.
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6. It is further submitted thét the selection of

categery No.zslof Empleyment Notice 8C/2 is still under
finalisatien and the cases. of the applicant/applicants will
be considered aleng with ether candidates provided he cemes

up in the merit list.

7. In the gbeve circumstances the reSpobdents stated that

ne case is mace eut in favour ef the applicant(s)/pgtitiener(s)

and the application/petitien be dismissed,

(1) T.A. No.24L/86

W.p. 1553/85

writ petitien 1553/85 was filed by Shri Ajai Gajanan
Bedhani fer a writ ef mandamus directing the respondents te |
ferthwith appoint the petitiener in the post of A.S.M./Guard
er in any ether pest fer which he had given eptiens like
Commercial Clerks etc. The applicant filed annexures te the
writ petition as fellews ;-
Annexure 'A' is the Empleyment Notice Ne.2/80-81.
A the tetal number ef vacéncies advertised is 2378. Annexure'B;
is the <call letter fer written examinatien. Annexure !C!' is
the call letter for interview. Annexure *D' is the call
letter for psychelegical test fer the catégory ef A.S.M.
bearing Rell Ne .2859. Annexure 'E' is the infermatien that
no firm date fer anneuncement of result can be gi&en.
Annexure 'F' is the circular ef Ministry ef Railways
dated 23.11.1979 Ne.E(NG)III-79 RSC/63 pertaining te empleyment
of medically unfitted direct recruits in alternative categeries.
Respendents filed the written statement centesting the
reliefs claimed by the applicant. During the course eof
argueménts, the answer sheet, the tabulatien shéet and
f.he summary sheet werSZadveailable and the gpplicant has

received marks belew the cut eff marks, i.e. 150. Se he ceuld

selected and
net be/given appeintment. i

l* *esl2e0e
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2) T.A. Ne.287/86
(2) {W.p. 1590/86)

Shri Sarfaraz Baig is theapplicant whe filed the wWrit

Petitien Ne .1590/86 befere the Hen'ble High Ceurt ef
Bembay fer the reliefs of appeintment in the pest of
A.S.M./Guard er in any ether pest fer which he has given
eptiens as.a Ticket Cellecter, Clerk etc. Alengwith the
Writ petitien, the .applicam_; filed the cepy of the Employment:_"
- Netice No.2/8G-8l showing the total number of vacencies in

the Wesicrn Railway as 2378 and in tﬁe Central Railway as 1358
te"talling te 4236. Anmnexure 'B' is the Call letter fer
written examinatien bearing the Rell Ne .254027. Annexure 'C*
~is the call letter for interview with Rell Ne.2037. x
Annexure 'D' is the call letter feor psychelegical test be aring
Rell Ne.2637. Annexure 'E' is the informatien that the r:sult
will be anneunced and ne cerrespondence be made in that

regard. Annexure 'F' is the netificatien dated 23.11.1979

of Ministry of Railways. The respendents filed the written
statement centesting the relijefs claimed by the applicant.

During the ceurse of arguements, the answer sheet, the
tabulatien sheet and Summary sheet of the applicant were seen

and he was net éppeinted having secured marks belew the cut
off marks. |

gt

(3) Q.A.. No .208/86

S/shri Jangeer Khan, E{azzak Khan, Mehd. Aslanm Qureshi,

.Azmat Ullah Khan, Abwar aAhmed Siddiqui, Ganesh prasad Mishra,
Shabbir Hussain, Karam Mehamnad filed a jeint #pplicatien fer
declaratiod of the results of the ®plicants with 3 further
directien fer the Re spendent Ne .2, the Central Railway te

VAt e e e e s e

appeint the épplicants in the respective pestis. Annexure tp¢ ?

is the call letter of shri M,A. Qureshi bearing Rell No.0ﬂ229.

Annexure 'B' js the Call letter feor interview

of Shri Razzak Khan

O

-
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beax;i.ng Rell Nb.13863. Annexure 'Ct is-the call letter fer
psycholegical test of Shri Jangeer Khan, Rell Ne.l6626.
Annexure 'p' is the call letter of Shri Mehd. Aslam Qureshi
fer interview bearing Rell No.l7312., Annexure 'DL' is the
qail letter for psychelegical test of Shriv Mohd. Aslam Qureshi
Rell Ne.l7312. Annexure 'E! is the cepy of the judgements
of the Bembay High Ceurt gi@n in writ fetition 897/83
filed by Niss Jayashree vésudeo and six ethers decided en
24th September, 1954. A directien was issued te the
respendents in reSpec_t of petitieners 1,2 and 5, i.e.

Miss Jayashree vas&deo Pai, Miss vijaya vasudee pai andA _

Miss Rekha Pratapsingh Geur te appeint them te the pest of
Office Clerks within a peried ef twe weeks. Regarding tie

other petitierers 3,4,6 and 7, the repert prepaned by the
vigilance Inspecter was accepted as it was reperted that there
» are suspicieus circumstances about the selectien of these |
pétitiamrs. Annexure 'F' to 'I' is the nepresentatiin by seme
of the gpplicants. Annexure *J!' is the sum':xar); stetement eof
the candidates, | -

| The respendents contesfed the gpplicatien and filed
their reply. 1t is further stated by tre respendents that

the applicants 1,3,4,6,7 &8 have net passed in the selectien
and are censequently ineligible ferappsintment in Railways .
The result of the applicant Ne.2 alengwith that ef the ether
candidates is in the precess eof finalisati;n @S & large number
of cennected decuments are yet te be scrutinised. The
applicant Ne .5, Shri Anwar Ahmed Siddiqui has successfully
passed the selectien and his name will be recemnrended te the _
Railways fer iaﬁp:i.g;ms?t. ', During the ceurse of the argdements. |
it was feund that/Shri Jangeer Khan, Rell Ne .047526/166 26,

the answer sheet and the\ sumnuary sheet wﬂm available, but he

was net appeinted because ef having secured marks belew cut

W

"014000
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 effmarks. Ib case.of -»Shri‘“-Azuia‘t Ullah Khan, Rell No. 043150/
13237, the mark sheet was available and he was net appeinted
having'secured, marks belew the cut eoff marl{s. In-the case

of Shri Genesh Présad Mishra, Rell Ne.043186/13256, the

answer sheets were available, the sumaary sheet was alse

~available, but he was net appeinted having secured marks belew

[\’, .
¥
Ne .041229/17312, the answer sheet as well as the summary ’

the cut eff marks. anéase of Mehd. Aslam Qureshi, Rell

sheet were available ahd he has net been selected having
secured marks belew cut eff marks. Amwar Ahmed Siddiqui-has
airé'ady“bemtselocted. in case,o'f Shabbir Hussaj.n, Rell

Ne .051525/16415, the answer sheets as well as summary Sheets ,
were available, but he has secured marks belew cut eff

‘marks and was net éelected; Ivn‘case of Karam Mehammad,

Rell Ne .04590C/16541, the answer sheets were available, the

- suntary sheets were alse available, but he could net be

selécted having secured marks belew t‘ré cut off marks.

Razzak Khan, Rell Ne.044928/13863 has already beea selected.

'
{

. {

Jayashree Anil Chitra filed this applicatien fer the |
relief of appeintment with all censequential benefits ef /f;
senierity premetien and back wages after being declared . ;
successful in the selectien held in Empleyment Notice Ne.2/80-81.
Anqe xure 1A% is the Empleyment Netice Neo.2/80-8l. \
Annexure B! is the Rell Ne.lLl6l1 fer interview. Annexure 'C'\‘,
is the recemmendatien fer appeintment having been decl ared
-succeésful by the Railway Service Cemuissien by the letter
dated 7.8.1982. Annexure *'D' is the infermatien te the
-candidate that further correSpondenée about the results may

not be made. , : i

The respendents contested the applicatien and filed the |

i
A L v eeelDoae



with Rell Nes. 1973 and 378 respectively. Annexure 'E' is

- l5 = Sﬁh
reply. It is centended ihat the 'applicant was absent in

the written test as per the repert eof the vigilance
Directorate of Railway Board and her name has net been
incvluded in the final panel. Her answer sheet, tabulatien
sheet and attendance sheet are not available in the effice as
it is suSpectec_i' tﬁat the same have been deliberately

remeved from recerds. The applicént has alse net made any
stipulatien in her applicatien about her appearance in

the written test which was held en 21.6.1981 ner she has
produced the zerex cepy eof 'the written test call letter.

During the ceurse ef arguements, the answer sheets, tabulatien

‘sheets eof the applicant were net available, but enly the

summary sheet was available and there was a vigilance repert
against the gpplicant that she did net appear' in the

examinatien at all.

(5) g.A. Ne 69/87
 Kumari K. Beena vasudevan and Shri Gulam Hussain Attar,
applicants in this applicatien prayed fer the reliefs that
the réspcndents be directed te include the applicant35 names
in the list ef candidates declared as successful and recemnend

their names ferappeintment in the wWestern Railway with all
censequential benefits. '

PR SR

Annexure *A' is the Empleyment Netice. Annexure ‘B!
is the call letter fer written examinatien with Rell
Ne .252078 of Kumari Beena vasudevan and Annexure 'B' is alse -
the call letter for written test of Shri G.H. Attar with
Roell Ne .253022. Amnexure *'C' is’ the call letter fer interwview s

a letter by the Western Railway dated 18th June, 1983 showing

‘@ number of vacancies existing therein. Annexure 'F! is i

another letter dated 26.3.1984 issued by western Railway

regarding ecenemy 4in administratien and nen-plan expenditure.

\
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Anmnexure 'G' is the result ef the written examinatien
published en 17 12 1984 in the Indian Express giving

certain Rell Numbers ef 1730 successful candidates.

Anne xu re 'H"& ‘I* aré the cepy of the eral judgement

dated 21.6 ;1-985 givan in Writ Petitien Nes.2473/84 and 2522/84
shewing therein that beth the Writ petitiens were allewed

and the respendents were directed te appeint the petitieners
in these Writ petitiens. Annexure ¢ cellectively is the

=
!

result declared by Railway Recruitméﬁt Beard, Bembay said
te have been published in the Indian E;gpnes#. Bembay
dated 17th December, 1986.. Annexurs *J*' is the cepy of
the judgeme:nt in 0.A. Ne.196/86 delivered by tre Central ,
Administrative Tribunal, Additienal Bench, Ahmedabad Bench. 7
In this judgement, 3 directien was issued fer the appeintment
of the plaintiff ef the eriginal suit 746/82 which was filed

in the Ceurt ef Civil Judge, Rajket and was registered as

T.A. N®.21.3/86. Annexure *K! is the- representatien by 5
the applicants. |

The respendents centested the applicatien and filed
the Qritten Statement eppesing tte reliefs prayed by the
applicanté. In this reply the respendents have admitted
that the result was declared and published in the Indian &
Express en 17.12.1986 declaring the names of 2432 candid ates ~
. @S successfull. It was alse stated in the reply that the

applicants have net qualified., s0 their names de net find
place in the Select List. It is further stated that the O
judgement ef the Ahmedabad Bench wherein the marks ebtained | 3
were 142 and the plaintiff ofl‘that case was erdered te be
given q:pomtment. it is stated that the judgement did not
relate te categoty No.25 as ne candidate whe has ebtained

less than 150 marks was appeinted te the pest under the sgaid

categery No.25 except the SC/ST candidates. During the ceurse |
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of arguements, in case of applicant Kumari Beena vasudevan,

| Rell Ne.252078/1973, the answer sheets .are available, so alse

the summary sheet and in the case of Snri G.H. Attar, Rell
Ne .253002/378, the answer sheets .are available, se alse
the sumnary sheets and there was a combined vigilance repert

that marks were altered.

(6) Q.A No .177/87

Kumari Lata Naghan filed this applicatien fer the
relief of her selectzon and appolntment in the examinatien

of Employment Notice No.2/80-81 fer category Ne.25 with all
censequential benefits. Annexure 'A'.is the cg3ll letter feor

- written test bearing Rell Ne.255238, Annexure 'B!' is thngall

letter fer interview bea:ing Rell Ne. 522, Annexure 'C!' is the
letter datea 7.5.1983 that she has been selected as office
Clerk. Annexure *'D' is the infermatien that no further
correSpondence be made fer result te Raiiway Service Cemuissien.

Anwexure ‘FY is the representatlon te Western Railway.

The respendencs filed the :éply cent:sting the applicatien
$tating therein that the petitiener's name was net included
in the Select List and the appeintment letter alceady issued
wes withdrewn as en re-examinatien ef her case, her name was
net included in the Select List. During the ceurse of the
arguements, Kuméeri Lata Nathan-, Rell Ne. 255238/522, her
answer sheet, tabul:stien sheet and marks sheet . are avallable.
There was a cembined v1gilanc¢,:eport against her that her

maerks have been altered. Se she had net been appeointed.

(7) Q.A. Ne.273/87

Kunéri Leela Kanna is the applicant whe claimed the

" relief fer her selection and appointment'in the Western

e 018.. ]
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Railway en the basis ef the éxamination by Railwéy Service
Cemuissien as per Empleyment Netice No.2/80-8l., Annexure *A’
is the Empleyment Nctice Ne.2/80—81, Annexure '8! is the
cali letter,f@rl written test bearing Rell Ne.265216 and
Annexure 'C' is the call lettier fer interview with Rell
Re.9912. Annexufe 'G! is the result published in the Indian
Express dated 17.12.1984 in which the Roll Ne. of the

applicant appears. Annexizre $I' is the cepy ef the judgement
delivered by Bomﬁay digh Ceurt in writ Peitiovn Nes .2473 and.
2522/84 en 2lst June, 1985 directing the respendents te give
empleyment te the petitienersiof that case. Annexure tJ¢
‘is the cepy of the judgement of the Ahmedabad Bench wherein
o'n ‘a transfer of a Civil Suitlvfrom Civil Ceurt, Rejket ¥
unde r Se‘vctieri 29, the Ahmedabad Bench decided .T..A. Ne .213/86

and the plaintiff ef that case secured 142 marks and was
erdered te be given acpeintment.

The respendents contested ,the- applicatien ind filed
‘the written statement. It is stated that the applicant
did net qualify. As regards the judgement in the High Ceurt
of Bembay, it is stated that the vigilance had cleared beth
the petiticners whe filéd the Writ Ppetitiens in tke High Ceurt.
It is further stated thst thecopy eof the judgement of the /
Ahmedabad Bench ef the Central Administrative Tribﬁnal was' -'>
filed te mislead the Tribunal as that did net relate te
categery Ne.25. In categery No.25, nene ef the candidates whe
secured less than 150 marks was appointedn.v - During the ceursce
of the arguements, it was peinted eut that Kumeri Leela Kannan,
Rell Ne .265216/9912 mede nene of the decumntgzsvailable, i.e,

. the marks sheet, answer sheet er the tabulatien sﬁeet fer

inspectien.
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(8) Q.A: No.424/87 | @

Kumari Aruna Chauresia, Shri Hafiram Mishre and
Shri Narendra Kumar filed this applicatien claiming fer
the relief of their selectien and appointmént to the Western
Railway in the Empleyment Netice No.2/80-81 te the varieus
categeries of p§sts. Annexure 'A' is the call letter of
Kumari Aruna Chaurssia fer interview bearing Rell Ne.C43138.
Annexure 'Al' is the letter dated 7.8.1982 inferming abeut
her selectien bearing Rell Ne.l3229. Annexure 'B' is the
call letter for written examinatien of Shri Hariram mishra
with Rell Ne.l3306 andiAnnexure'Bl‘ is the call letter fer
psychelogical test of Shri Hariram Mishra. Annexur:z *C?
is. the call letter fer written examlndtion of Shri Narendras
Kumar with Rell Ne.033633. Anne xure 'C2' is the call letter
fer psychelegical test eof Shri Narendra Kumer with
Rell Ne .l6073. Annexure 'D' is the cepy of the judgement of
Bembay High Ceurt dated 24th September, 1984 in which some
of the petitioners were directed te be appeinted. Annexure 'gt

is the reprosentation of Kumari Aruna Chaurasia.

The respendents contested the applicatien and filed
the written statement. It is stated that the dpplicant Ne .l
Kumari Aruna Chaurasia weas récommended fer appointment in
Central Rallway, but the Same was withdrawn as directed by
the Vigxlance Directerate of R¢ll[yBourd. Applicant Ne.2
and 3 did net secure the required murks te qualify the
select List. During the ceurse of the arguements, the answe r-
sheets and tabulatien sheets of all the three applicants  sre
et available, but the Sumnary sheets :are available. There
wes a vigilance repert in cuse of Kumori Aruna Chaurasia and
there is alteratien in the marks which wos made te regd frem

the eriginal 145 to 165. ge it was a case of alteratien of

ma:ks.' Regerding the ether dpplicants, they secured marks belew |

cut off marks, se they ceuld net be appeinted.

Ve
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(9) Q.A. Ne.516/87

shri shaikh S. aAhmed, applicant in this applicatien,
prayed fer the relief fer his selectien and appeintment in
Empleyment Notice No.2/80-81 fer categery No.25 in western
Railway fer varieus pests. Annexure 'A! is advertisement
netice, Annexure 'B' is the call letter fer the written
test with Rell No.CC0243. Annexure ‘C' is the call letter 1
fer interview bearing Rell No.l303. Annexure 'G*' is the ‘;ﬁ
result published in the Indian Expfess. Anne xure 'H' jis the
judgemsnt ef the Bembay High Ceurt dated 2lst June, 1935 in
Writ Petitien Nes, 2473/84 and  2522/84. Annexure *1¢ is
the phete-cepy ef the Indian Express, Bembay dated 17th
December, 1986 showing the publicatien of the result. ¥
Annexure 3¢ is the judgement of the Aﬁmedabad Bench ef
.the Central aAdministrative Tribunal where Civil Suit is
transferred frem Civil Ceurt, Rajket and registered as
T.A. N0.213/863nitbe applicant whe .secured 142 marks, was’

erdered te be appeinted.

The respoﬁdents centested the épplicatien and filed
the reply and it s stated that the applicant was net

selected. apgatding the ether case decided by the High Ceurt,
the vigilance has cleared these petitieners. The applicant ¢

st

Was drepped eut ef the Select List due te vigilance cemplaint

The judgement of the Additienal Bench of the Central
Administrative Tribunal, Ahmedabad Bench did net pertain te

the present categery ef advertisement ne .2/80-81, During the &
ceurse of the arguements, the answer sheet and the mark sheet |

of Rell Ne.293/1303 \#re not available, but the sumnary sheet

via available. There WaS @ vigilance repert #gainst him te

“the effect that the applicatien ef tne candidate was inserted

in the bundle after expiry ef the clesing date. 1Inp the

dpplicatien form, the date of Stamping is earljer than the dcte

of @pplicatien, Hence it was deubtful Cese, se the applicant

wés disqualif ied,

s
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(1C) Q.A. Ne.517/87

” shri vishwahath B. Chauchary claimed ihe relief eof
his selectien and appeintment en the basis ef examinatien
of Empleyment Notice No.2#80-8l1 with all censequential
benefits. Annexure 'A! is the cepy of the advertisement
notice. Annexure 'B' is the call letter fer the written
test of the applicant, Rell No.30189/12739. Annexure 'F! g
‘4! are the result published. Annexure 'G' & 'I' are tle
cepy of the judgementsof Bembay High Ceurt and Additional
Bench, Central Administrative Tribunal, Ahmedabad in ether
mat ters already referred te abovel

The respendents centested the applicatien by filing

the reply. The applicant did net qualify and was net

included in.the Select List. The answer sheets and the
tabulatien sheets .are net available, but the sumnary sheet
of.the applicant ' is available. However, the marks

secured by the applicant were belew the cut eff marks. Se
he ceuld net be selected. He secured enly 107 marks and,

therefere, ceuld net be selected.

(11) Q.A. No.573/87

Shri Shaikh Mukhtar Abdul Samad filed the applicatien

- for the relief of his selectien and appeintment as a result

of the examinatien ef Emplbyment Netice No.2/80-8l1 for varieus
pesis in Central Railway under Categery No.25. The applicant
filed ihe Emplﬁyment Netice at Anne xure 'A', call letter fer
written test with Rell No.203734 st Annexure 'B', call letter
fer interview with Rell Ne.l1286 at Annexure !C' and varieus
ether deocuments alreédy referred te in ether applicatiens.

The reépondents centested the agpplicatien and‘filed
the reply. It is submitted thét since the applicant has net
been qualified and his name has net been there in the Select
List, se he wés net appeinted.

\
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During the course of the arguements, the answer sheet,

- marksheet and the tabulatien sheet of Rell No.203734/11286

.are net available, but the sumary sheet \ is available and
he has secured marks belew the cut ef f marks. Se he was

net declared successful.

(12) Q.A. Ne.700/87

o N

Miss Mercy K.v. and Miss prafulla V.Suchda have filed *

the applicatien for declaring them selected in the Selectien

held in Employ-neht News No.2/80=-8l1 by Railway Service
Ccnm:.ssz.on and conSequential appointment in Western

Railway. They filed the advertisement netice at Annexure 'A' '
the call letter feor written test of Miss Mercy KoV,

Rell Ne.30364 and Miss Prafulla v.Suchda, Roll Ne P-17 'a'.c

~ Anrexure 'B', But the applicant Miss prafulla V.Suchda is

the dadghtér of Shri Vishwamitre ‘Suchde and did not ceerelate

"te her. Tpe other Annexures filed are almest the same as

in ether O.As.

The respendents centested the ﬁpplicatioh and stated tha
the applicants‘d"id net qualify, se they were net sclected.
During the ceurse eof the arguements, it was peinted eut that
the answer sheets, tabulatio_n,sheetm the applicant 2;% mt,\:"

available, but the Sum:ary sh_éets wo-re available._ There is a

vigilance repert against beth the applicahts. Sne scored 124

marks + 36 marks, i.e. totalling lécc; but there is a repert
by the interview bedies that she :f cepying and se was ot

disqualified as her perfox:mance in vive-vece is peor, even .
put which were in the peaper
en the questxonsLm ebjective tesis. Regarding the applicant

Mercy K.V., now Mrs. Jacel, theugh her tetal marks still remained

149 belsw the cut eff marks, but tne over-writin.g in digit 4 of
the interview marks 40 and te the total marks 149, she has

been disqualified.

'002300.
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(13) EJQH.NOQ—”‘Z/B’?

shri Vijey KumeT Kh.re, ohri Fehesh Fal Singh,

Shri Ysuf Ali, uhri Sentosh Kumer Gurte, 5hri Keamesh

Prasad Gupts and shri Hari Mohan filed this «pplication

for the relief for & declar«ticn thaet Applicants

be declared to have besen passed all the teste and

they may be «4ppointed. The Applicents filed the call
letters for intervieuw, of Shri Vijay Kumer Khars

Roll Nd.16823.Emplpyment Not ice N$.2/80-61 Annexure A=2

c«ll letter for written test of Shri Mahesh Pal singh

~ Annexure B, call letter for written test of M.Peoingh

rcll No.16156, call letter for uritten test of Yusuf Ali
roll‘No.SDSUD, of Santosh Kumar Gupta for written test
roll No. is 50396 Annexure D, cmil letter for written
test of Ramesh Fres4d Cupfa roll Nc.46151 Annexure E
cell létter of Ramesh Kumar Gupta for psychological
test roll Nc.,17407, cell letter for psychGIOQic£§Z:?

Hari Mchan roll No. 16591, Annexure F, The Resﬁondents

contested the abplicaticn and filed the written reply

stating therein that the Applicants did not qualify

«nd so they were not selected.

During the ccurse of the afgumeﬁts t he
Department produced certein decuments., The Tabuleticn
Sheet of ncne of the Applicant dﬁg available but the

summary Shest of all the Applic.nts is available,
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The Ansuer Sheet, of ohri Vijey Kumar Gupta Rell No.
526844/16823, of Yusuf Ali R.ull No.50300/16157, of
Sant osh -Kumar Gupta Roll No.50396/16188, and of j
'bhpi Héri Mohen Héll No.46327/16591 tare not

‘available, The answer sheetggffMahesh Pal 5ingh | . | i
Rcll No,50299/96156 and of Shri Remesh Prasad Gupta

Roll No.46151/17407 +1e available, #ll the abcve
Applicants except Shri Rghesqjgfajr Gupta were not

selected because they securedz?he cut off marks 150

.in.the selection. Shri Ramesh Prased Guptd was ¥
dropped dQe to vigilance case against him. In the
summary Sheet  — _ ‘:fin the interview marks there
appears over-uritting and digit B8 of 87 has cvef-uritting
to Iéid;-87. Thé Applicent obtained 62 merks in the
uritten and ﬁhere is interpclation and tampering in

the interview mdrks s0 there is a report of uigil;nce.

A8 3uEh fhe Applice«nts, accoring to Respondents have

nct been selected.

i

{14) ©0.4.No,718/87

shri Ybugesh Nar<eyan P<ndey <nd Kum.HaprI Kaur r;
filed the applicaticn for t he relief thit they shculd ;
be declered to have beén.seleﬁted in the examination of |
Employment Notice No.2/80-B1 «nd shculd be given é

appuihtment with al}] consequentisl benefits, Annexure 'Af
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the c«ll legter for interview of Yougesh Neréydn Pandey
Rouil No.16372 Annexure A=2 is the representetion by
him, Annexure B is c«ll letter for interview of Kum.
Harpal Kaur Roll No,13965, The Applicants have also
filed other Annexures as in  other - .=
applications, |

~The Respondents contested the ipplicﬂtiﬁ; ard
filed fhé written statement steting therein that the
applicents were not selected becausze they secured
marks below the cut .off merks 150, The same thing has
been stressed dﬁring the arquments ahd the Summary Sheet
¢f the Apﬁlic«nts Wwes made availeble for inspectivn where

-

. they secured less than 150 merks,

(15)  U.A.No.731/87

Shri Muhemmad Shdkil Jureshi, AppliCdnt in the

applicetion preyed For rglieF of selection and appointment
in the examination.conducted by Railway Service i
Commission vide Employment Notice 2/80-81., The Applicant
filed Annexure YA', call letter for Written Examination
FRoll Nc.43644, He also filed the Call Letter for
interview Annexure 'B', Rcll No,13744, He wes «lsc called

for Psychological Test vide Annexure 'C'.
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- The Respondents ccntested the applicatiuﬁ “nd

steted therein thet applicant could not be selected
@5 he could nDtequnlify,. in selectiun, There was a
vigildance report «geinst him.l During the éoursé of the
drguments the Department produced '© .. documents,

.In the -case cf the Applicent summary marksﬂﬁﬁeet‘
is available ‘and the vigilencs report‘sheua cver writting
over digit 4 of 48 in the interview marks, ‘The
Applicant obteined 102 merks in wriftén test but the

. marks in'intervieu has been tampeféd with, So the

Applicant was disqualified dand could not be selected.

(16) L.AoNG.B01/87

Shri Anand Kishorilal, Shri Ram Krishan Tripathi,
shri Imteyaz Ahmed Khan, Shri Natthu Prasad Sahu,
ohri Ram suwerocp and Shri Belram Kum;r Gupta Filed
the applicetiuvn for the relief thet the Applicants
have puassed the egxamination «nd the Respohdehts be _
directed to dﬁpoint them on the various posts
advertising Employment Notice No,.2/80-81 with- all
censequent iel benefits, The Appliﬁants filed Annexure 'A'
sthing the summary of the bib—aa%a cf the HPpliCdntS,
their Réil No in the Written Test, holl Nﬁ. in thé

Interview and Rull No. in Fsychologicel Test,



shri Anend Kishorilalhas Koll No.47195/1€613,

5hri Ream Krishan Tripathi Roll Nc. 51378/15981

shri Imtdyaz Ahmad Khen, Koll No. 45456/13950,

obri Netthu Fresad 5ahu, Roll No. 48972/16663,

shri Rem swarcop fkoll No.668049/27327 and shri Balram
KumaT Gupta Roll No. .50522/16179, 1he Applicantes
hsve s«lso filed other Annexures which hdve-alréady

been referred to in cther applicsetions,

The Respondents contested the gpplicutiun and

filed the reply that the Applicants did not qQuelify

in the examinatiocn so they were not selected.

During the course of the <4rgument the
Respondent produbed the dccuments «nd the Ansuer
cf
dheet[none of the Applicants are available but the

Summary Sheet of all the Applicunts is available.

1t shouws thet <411 the np,llcdnts ‘except shri Imtdy-z'

Ahmed Khen hes secured merks below cut off marks and

sb”they were not sélécted. s5hri Imteayaz Ahmdd Khan
wes absent in re-interview on 21-7-1287. In vieu

of this none of the Applic.nts could be selected.

oo o0 @ s 000



(17) U.h.No,121/88

Shri Mahendrdkumer Schenlal Jha filed
o sslected
the dpplic«ticn thet he may be declered/in the

Examination conducted by the A.5.C. on the busis t
of Employment. Notice 2/80-81 and be dppointed in the
Western Railuway Ulth wll Lonsequentldl benefits,
Annexure 'B' is the Csll Letter for the Urltten Test
LF Mahendra Kumnr Jha Rcll No.16428. _The Applicant

has filed other documents also as have been filed

in the cther applicatiuvne.

The Respon ent s cuntaateo the -ppllCAtlon
s«nd filed the reply Stdtan therein theat the
'ﬂpplicant did not qualify in the Edeihition S0 he
We's n0£ salected, During the céQrSe Lf the . |
irguments the Respondenfs pfoduced the‘documents

but the Answer Sheet and the Tebdlastion Sheet

_ Y
of the Applicant of RKoll No.41925/16428 «are not -

ble " but the Summary Shect cf the AppliCAht was evailf
filed which shouws thst the Applicant received marks

below the cut ¢ff merks in the sellecticn so he was ?

not selected, , ' - ' j

(18) G.AsNo,701/88

shri PMukesh Jivrej Euuadhkd, the dpplicuent

filed the applicsticn fur the relief that he m#y be

v i, Frn

- declered selected in the Ex«minastion cunducted by

\,
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Railway service Commissicn in Employment Notice
No.2/80-81 «nd the Respondent be directed to appoint

him with.gllconsequential benefit.

The Applicant filed the Emplcyment Notice
Annexure 'A4', the Cail Letter for uritten Test,
Interview FRoll No,1258 and also filed other documents
as have been filed in the other applicaticn, The
Respondents ¢éatested the application and filed the
uritten statement stating therein thit the Applicant
did not qualify_in.the Examination and so he wes not
selected, During the course of argUments; The
Respondents produced the Summary Sheet of the Applicent
which showed thet the Applicent secured below cut off
Mm=Tks &nd soA‘CGuld not be .seleCted, The Answer sheet
and Tabuldtion Sheet cf the Appiicant :are not

available.

(19) 0.4 .N0,276/89

shri Zahesr Hasan, Shri Kishanlel Kamta Prass<d,
. Huesain . . -
Shri Javed :;ZSA and Shri NMohammad Yusuf Khan filed
the applicetion for the relief to hold“dnd declars
that the Appliceants deserve tc be recummended tc
the employment. tc t he Western Kailway Administraticn

and be appointed, The applicent Shri Zaheer Hésan

filed the Call Letter Annexure '4' Koll No,.41780,



.t

by)

Call Letter for Intervigq Nnnexyré.'B' Roll No,
16427, Call Letter for Psychological Test Annexure
1€Y', Shri Kishorilal Kamra Prasad filed the Call
Letter for Intérviau ficll NG.26802 and Applicanﬁ
Javed Hussan filed the Call Letter fdr Intervieuw
Roll No.15880 and Applicant Mohammad Yusuf Khen
filed the Call Letter for Writter.Examihation

Roll No.41d23'Ahnexure YH*y, The Applicants have
alsc filed tﬁz.sucﬁ’aaother documents which have

been menticned in other applications,

The Respoundents contested the applicatiqn

"and filed the reply. It is steted by the Respondents

thet the Applic.ints have assailed the Order deted
30-11-1386 but none of the AppliCznfs nz=me is in

t hat order thus facts stated in the application is

]
misccencieved «nd the Applicants are nct entitled

for relief.During t he course of the arguments the
Respondents filed certein documents. The Answer

and the Tabﬁlaﬁion Sheet are not_JVdilable.

shri Zaheer Hasan Roll No.41870/16427, Shri Kishanlal
Rell N0.34245/76802,’Shri Javed Hassan Roll No.49260/
15880 and Mohammed Yusuf'Khén Roll N6.41423/13630.
shri Zaheer Hasan got 143 marks and so also th; |

other Applicants secured marks below the cut off

maTks, SO they were not selected. The marks sheet

0
-

of Kishan Lsl is not agdilabie.

(20) UoA.Nc.451/89

Ms.Neelam Jewaher Jeysinghani filed the

applicaticn against non appointment as office clerk

LS

B
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and sought the'declardtion that she should be
declared selected and directed to be appointed

for Western Railuway with «ll consequentidl benefits
as she has'sﬁcpessfully passed the prescribed

test for Employment Notice No.2/80-81. She has fileed

~the letter dated 7-6-1982 «ddressed to her, Roll No.

B4B, that she has been selected and name was
reccmrended to the Western Railway for appointment.,
No written neply wes filed by the RESpéndents but.

they contested the application at the time of

\drgument elonguith other applicetion, The documents

were <dlsoc produced of the. Applicant Roll No,258758/
848. The Answer Sheet and Tabulaticn Sheet are nct
available, The Summary sheet oF-the Applicdnt was
filed and there is a vigildnce report against the
Applicant. The Vigilance report ssys that the written
marks typed bear overwriting and no correctionfur
altefation have been attested. The marks of via via
héve been .altered subsequently, 1In the written there
are 107 marks «&nd in the Interview 70, total 177,

The report of the vigilance shows that the marks

"of the Interview have been tampered with and such

the Applicant was not appointed, The overwriting

is evident.
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(21) - 0.4.56/90

——

Mrs Fohlnl (U/o Mangesh Malpekar) Kum., VdSUﬂdhrd
Ce. KUDhte Flled t he appllcatlon for the relief that the N
kespondents be directed to appoint the prlic&nt e
.o as ofFice clark and pay wages from December, B6
and decleares letter dated - =11-1989 as well <5
20-12- ~198%9 «s void, The Applicant. has filed an
Annexure 'C', a letter ddtad 7-6-1962 when recomnenddtiyn
wés mdde forﬁzr 4ppcintment to Western Rdllu‘y by
Rdlluay service Cummissicn, No reply hds been filgd
by the Respondent but the argument have been addressed
dlonguith other connect ed matters. .The d0cuments
héve been chown that the Answer shest and Tabulat ion
Sheet- are not available but the summary Shest is dvallable.
There is vigilance repcrt ageinst the Applicent,
All the docyments dre missing except the Summary Sheet,
Tﬁe'Application Form of the Applicdnt is «lso missing
“nd 50 it was termed as « doubt ful cease. However -f)
the AppliCaﬁt obtained 176 maiks, 136 in the uriften
test and 40 in Interview. In viey cf this the

~ﬁppliCant wes not appointed, ' r

(22) U.4.N0o,230/90

Ku. Anuradha Saxena filed the -pplication

for the Iellef‘ thet the Tribunil be plensed to issu_e

L
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&« directiocn to Respondents to release the letter

of «ppointment in favour of the Agplicent, The
Applicent has filed an Annexure-l a letter addressed
tc her deted 7-6=1982 that she has been declsered
successful, 'bhe also madd representatiun'but no
effect. N reply has been filed by the Hé;pondentv
but during the coursé of the «rguments fhe record
has been produced. The Rcll No. uf the App}icant -
is 40747/13488 «nd @ phctccopy of Summery Sheet is ' g
dvaileble end there are no marks sheet or Tabul.tion
sheet. There is « vigilénce report against the
Azrlicent. 5he got 137 marks in written but the merks
in Intervieu chun as 25, But earlier it appears

to be 05 for which the digit '0! has heen over written
as 2 to read 25, So és’the marks in Interviéu uere
d8ltered and there ud; no signaturé over it sc the

Applicant could not be selected, : .

£. . The respondents have alsc filed « sulemn
«ffirmaticn of Shri B8.B. Modgil, Chairman, Railuway
Recruitment Boerd regarding the records. Frem this
affirmation/affidavit, it is depcsed that the Railuay
Buoard FinallyHFixed the number of vacdnciesat 4236 from
Category Nu.25. It is further steted that cut off pobnt
was finalised 4t the time of finalizing the seiéction
panel keeping in view thé totel number of vacancies ;nd

in the instant case, it was fixed en 26.?.1966.
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Anne xure Exhibit TA' in that regard has been filed
as a schedule to the affidavit. The same is
reproduoed below ‘-

On date the list of candidates whe have
secured abeve 147 marks in GL, 14l in $C and 105
marks and abeve in ST has been drawn eut. The
vacancy pesitien has alse been neted in the CP.239.
The fellewing note is given te recerd the manner in
which the cut eff peiut has b;en finalised;= - |
l.GL: The number of candidates securing 149 and
above marks is 2880, whereas the requirements as per
CP.239 is 3024 including vacancies ef Ex.Servicemen .
It is seeh_fro&‘the advertisement that 40L pesis eut
of 4236 were re-served fer EX.Servicemeny; According
te this prepertien app .300 pests eut of 3024 i.e.2724
~have te be alletted for GL. It is, hewever, seen
frex the entries given under 'Cemmunigty' in sumsary
sheet that me candidate has been shewn as ES. It is
evident fhat‘ES have not applied‘or have net qualified
for viva. The wacancies alletted fer ES cannet be
' alletted fer GL, hence the number of}GLvte be selected
will be eut of 2880 GL.

The candidate whe have secured 149 marks is app.
30C. If cut off peint is raised the number of |
candidates available will be siert ef the minimuam |

requirements ef 2724. If ail the candidates securing

149 marks are accemmedated, the number of GL.candidatesj

recemnended will be exczeded the vacancies calculated
for GL cancidétas and the ne. of candidates censidered

will be 2880 whereas the number of candidates required

)
t

to be censidersd is 2724 enly. If the cut eff peint is .

-



t

kept at 150, the Rly. Bd.'s erders te limit the panel, can be
strictly fellewsd. It is decided te make c/e peint as 150,

This is fer recerd.

2. sCi

The total number of cancdidates securing 141 marks and
above is 536. The minimum requ.ired a5 per mote en Cp.286
is 467 candidates. The cut off peint. will, therefore, be
raised te 142 or 143 and necessary actien wili be taken te

estinate the number of candidates te be censidered fer panel.

~The number of candidates teo be considered sheulo net exceed

te 467 as per Beard's instructiens. Therefere, cut eoff pein t _
will have to be dec;ded accerdingly.

3. s1;
The numberef candidates securing 105 marks and above is
263, whereas the number ef ST candidates te be censidered for
emp ane lment is 507. InStructions are being given to ge dewn
frem the list se s to ebtain mere candidates. This is fer

record.

In brief C/O peint for GL - 150
- 142 er 143 as per para 2.
ST - Belew 105 as per para 3.

9. The details of the selectien have been explained in anether
Annexure Exhibit *3' which is alse reproduced belew :~

Sub : Finalisatien ef panel by RAB/Bemba for cate
No .23, Employmeng Netice No é/a I gory

This matter was discusssd with Chairman, Railway
Recruitment Beard, Bembay in his office'on 3rd.aecember, 1986,
He advised that after scrutiny by the twe efficers of Persennel
Branch ef Central/western Railways eof cases of such ef the
candidates to be empanelled as have been included in the list
of suspected cases by vigilance Directerate eof Railway Beard,
the panel is likely to be Bsued by middle ef December, 1986.

\e
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o | | A
) o
The number of candidates likely teo be included in the panol/

cut off’points of total marks (writted'examinatioq/interviews)

was Stated by him to be as under ja

sategery | fatal gafvs (euy  AGDEIXimate no. of
eof 3C0) panel
Unreserved Categery . 180 1,990
Scheduled Caste 143 334 l
Scheduled Tribe 125 —.123 t
| 2,447

were 4,236, 1813 candidates, whe have ‘already been interviewed

will have te be re-interviewed as the relevant Suimary sheets 5
are net available. Abeut 110 mere candidates, were net o

interviewed (theugh they had been issuved call letters fcf‘

.tﬁe Sane and were abo&e ihe cuteeff peint in written
€xaminatien) ewing to int&rvie@s being Stepped as 4 result of -
Cenmencement of Vigilance Enquirjes, They will also have te

bé called feor inte:views. Reem is, fheref.re, being kept fer
these 1913 can.idates 8N & pre-rata basis (4236 Vacancies ;
for abeut 32,000 tetal candidates interviewed, {.e, fer 1913 ?
Canaidates 1913 x 4035 = 240 (reu

nded figure) by reducing the ,
Pénel by 240, | -

Further reductien in the size of Panel visaga.vis Vacancies

4 netified in Empleyment Notice (4236) is due te -

(a) vacancies feop ex-servicement net being filleq ewing -

e separate recerd of ex-servicemen Candidates net
available, = 401

_ - » About
(b) sT tategories vacancies being partly filled as = 400

cut off peint fer sT Categery caddidates
kept at 125 qarks (in partial modificatien ef
Para 3(2) of Chairnan, RR3/BB's D .o, Ne .3SC/CON/
ME/L3 of 29.3.86 to Sh.unny, Director, Rly.pd,
where & Cut-eff peint ¢f 120 marks wgs Suggested. Abeut
(c) By keeping the Cut-eff peints fer U/R candid stes = 10C
#t 150fpars 3.1 of Chairman, Rap/pzts 5.0,
referred te abave ), ' o
Yo

_oon37oo .



